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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI

0.A, No, 599 of 1991

New Blhi, dated the 14th December, 1995

HON'BLE MR. S.R. ADIGE, MEMBER (A)
HON'BLE DR. A, VEDAVALLI, MEMBER (3)

1. shri Gy2nendr® Singh
s/o shri Rampal Singh,
Ex-Addition2l Booking Clerk,
Reilway Station Fatehgarh,
North E@stem Reiluwdy.

2. shri Gobind prasad,
s/o Shri Krishen,
Ex-Additional Booking Clerk,
North f@stem R8ilwdy,
Railuay Station,

3, shri Avdesh Kumar Dubey,
s/o shri H.K, Dubey,
Ex~Additional Booking Clerk,
North f@stem RBilway,
fFa rrukabad,

pPresently:

Qr. No.733, Block No. D,
sarojini Nagar,
New Nelhi. ee e ves v0e e APPLICANTS

(B8y Adwcate: shri B.S. Mainge)

VERSU S

1. Union of India through
\ the Secretary,
Ministry of Railuwidys,
Rilway Board,
Rail Bhayan,
New Delhi,

2., The General Manager,
North=-fastem Railuay,
Gorakhpur.

3. The Divl, RRilway Manager,

North=-fFastem Railway,

Izafﬁagar. et 0500000 RESPON-)ENTS
(By Adwcate: shri p.5. Mahendru)
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ORDER (O RAL)

BY HON'BLE MR, S.R. ADIGE, MEMBER (A)

In this @pplication shri Gyanadnder §3ingh

and two others ard seeking re=eng2gan en t @nd
and there2f ter grant of tempordry status towards

eventugl reqularisation 3s Booking Clerkse

2 . shortly stated the c2@se of the applicants
is that in accordance with the schene fomulated by
the Railway Board they ueré appointed @s Mobile
Booking Clerks during 1983-86, 2nd @t any rate
prior to 17.11.86 and sarved @s such for different
lengths of time during the @S0ve period. They stata
that pursusnt to the Respondents' letter dated
17.11.86 (Annexure A=1) they were d issng@ged f rom
sarvice., They further st3te that thereaf ter
several Mobile Booking Clerks similarly situd ted :
. A4 hidh
filed 0.A.s in the Tribunadl pra3ying for re-engagsnentA
were 2lloued, 8nd the SLPs filed by the Responden ts
against the Tribun@l's directions were dismissed

by the Hon'ble Supreme Oourt, They st3te that their

c3se is on all fours with those ci@ses and therefore

they @2re entitled to simil2r tre2tment.

3o The Respondents in their reply_, adnit

tuo out of three 2pplicents did work with them @s
Mobile Booking Clerks, @lthough the exact length of
service put in by them is disputed. In the c®se
of the rem@ining applicant, it is denied that he
even worked with the Vrespondmts as MoBile Booking
Clerk,
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4, Be that as it may, 3pplicants’ counsel
shri M3inee h3s been drdun our attention to the
Hon 'ble Supreme Oourt's judgment d2ted 27:7.95
in SLP No. 14756=61 of 1993 and connected cas’es
in UOT & Ors. Vs. P.K. Srivastav@ & Ors. wherein
they have reiter3ted the Tribunal's directions
given in Usha Kumari Ana@nd's c@se (ATR 1989 (2)
CAT 37) and directed the 2ppellent (LbI) teo

exam ine e3ch of those c@ses in acoord@nce wWith

the directions given in Usha Kumari's cdse (Supr2).

Se Furthemore, we Note that the Tribunal
in its judgment d2ted 22.11,95 in 0A=2731/91
Aprvind Kum@pr Vse. UOI in which the facts @8re not
dissimilar with the present on a)held that the
applicant was entitled to the relief claimed
and following the directions given in Ush8 Kumari
Anand's c@se (Suprd) directed the respondents
to re-sngage the 2pplicant within three months
and thereaf ter consider the @pplic@nt's prayer
for regularisation, in 2ccord@nce with rules, for
which purpose, the service of 62 d2ys put in by
him was to be counted towd@rds @bsorp tion.
6o In the result we dispose of this 0.,A,

1 nsfpmderls k5
with 8 direction tO/:examine the c@ses of the three
applicénts Forthuith,and in the avent that they
ha\ie put in any service @s Mobile Booking Clerks
prior to 17.11 86 (firespective of the length of

actu2l service, bec8use in P .K, Srivestaya's case
(Sup ra)
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the Hon 'ble Supreme taurt has held that the
period of service put in,is itself not relavant)
to re-eng2ge the @pplicénts 2s Mobile Booking
Clerks within three months from the date of

raeceipt of & copy of this judgment.

7. There2f ter the respondents will
examine the status of the 3pplicants towa rds
grent of tempord@ry status and sven tudl
reqularisation in accordénce with the relevént

rul es @and instructions on the subject.

8. No costs.

Mot

(DR, A, VEDAVALLI) (S.R. Kiil E)

Member (J) Memnber (A)
/GK/



